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Yorforaw i wfas 9 w= e

T2 faoetT, 25 1%, 2026

FLM. 2634(H).— FrslT ALEHT 7 USIH AT GiesT Iraars (S § ITINT F ATHR FT
o) ATATTH, 1962 (1962 T 50) (S THH THH THTT I ATATHIH gl 9T ) T &7 3 FT ITETT
(1) F e ST & T2 9IRT G0 & GSEdH 3T TTHiad T8 #§51ag 6 ATegadr §eqr
F. 3. 3357 (3) AT 21 T 2025, ST AT  STETITIT TSI A 22 JATe 2025, H TahRTierd dir
e oft, g So srferEET & Herw s § AR i § 1 gared aftaga F Anklav#29 TO Anklav#26
(4"&8"Flow Pipeline), Anklav#29 TO Anklav#13 (4"Flow Pipeline), Padra#49 TO Padra#215
(8"Flow Pipeline) P#65 TO P#40 (8" Flow Pipeline) s TvE d=Fa I wivqed fofies, g
ST TS § IIEAATEH (g % SIS & (o7 START & ATEFHTL FT ST F SO e b =S it off;

ST 3T SAETLTII TSI SATEAAT o0l (AT STAaT &l arirg 21 fHdaw 2025 % Iqdqed FT &
TS off;

AT TEAH TTIEFTLT 7 I ATATIT T &7 6 T ITETT (1) F el et TR T Fq1E T & 8;5

3704 G1/2026 (1)
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Y FAT AR 7 I [OIE 9¥ A=W F3 F TEq, o7 Ig q9rh g o 0w o 3<%
aTeaaTed e F forg srufara € SEH U= 3 AfAreRTe T ot we o A R g

A AT e T HLHIT I<h ATATFIH 61 &7 6 =T ITLTT (1) FTT T LTRAT BT THT F2d g0 T8
IO T g FoF =0 srferma & gorr s § ffafde afe & areaemes fesm % oo so= F sttt
T ST [T ST,

ST FeR T ALY Ih ATATHAT 6T 9T 6 i ITATT (4) FT T&T ARAT HT TIRT Fd g4, T
fAer 3T 8 36 3<% 0 § START 7 STTEwTe =6 JT90TT 3 TH1erd i a8 Feaid aeane | Wi g &
T, Tt FAee =T & T grhe A U 492 49 FHiqeed fofaes # Afga grm

TETToraw 3 GiasT arsaaTss sferfaam, 1962 #it omer 10 F srearefie et oft arfargf & foro sttaer
TUE A9 I FOe forids quiaar STearll R s areaarsd § grated et off araer 9% Feig
T ¥ f3g F1E AT TTAT AT FLAT FAATE TET 27 T8l

ERCR
| . HTHA
FHE | TG HAH qa / ST . = T | A
1 2 3 4 5 6
Anklav#29 TO Anklav#26 (4"&8"Flow Pipeline)
AT TES S srvig LU HE SR
1 qeEE | 1224 00 07 48
1225 00 06 78
1182/2 00 08 19
1226/2 00 06 72
Ta.q. 1226/2 3T 1182/1 F &= ¥ Fies 99 00 01 72
1182/1 00 02 18
1226/1 00 00 53
9.7, 1226/1 30T 1167 F €= H-sEweIeE U 00 01 92
1167 00 09 60
1166 00 22 42
4.4, 1166 3fT 1156 F &= § M 00 01 17
1156 00 12 34
1155 00 17 63
1146 00 14 40
1145 00 08 45
1144 00 07 64
1141 00 18 78
1128 00 08 54
1129 00 10 47
1063 00 10 40
1131 00 00 40
1062 00 05 17
1061 00 00 40
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HILT T TSIA . AHTYTL

. o . AR
FHE | WA A e [ A1 . = T | T
1 2 3 4 5 6
2 @SET | 95 00 00 60
Anklav#29 TO Anklav#13 (4"Flow Pipeline)
AT TES IEEIHEINE T A

1 TEE | 1224 00 08 57
1223 00 05 92
1184 00 07 04
1188 00 10 95
1189 00 07 93
1190 00 05 13
1191/2 00 07 94
1215 00 03 60
T3.9.1215 3T 1191/1 % &= & Fiee 39 00 01 33
1191/1 00 18 38
1195 00 03 90
1213 00 08 01
1210 00 11 31
1209 00 10 15
1207 00 09 31
1202 00 16 18
1203 00 02 01
1206 00 12 12
T3.7.1206 3% 1309 ¥ fi= F MemET 00 01 27
1309 00 00 40
1310 00 16 84
1313 00 09 31
1292 00 00 80
1288/31 00 09 15
1288/7 —
1289 00 06 92
1290/ 00 04 95
1290/7
1287/31 00 02 88
1287/7




THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

: v . AR
FHE | TG FHTAH q [ A . | R
1 2 3 4 5 6
Padra#49 TO Padra#215 (8"Flow Pipeline)

AT T ISSIHES R T e

1 Hgds 238 00 02 20
239 00 05 13
240 00 04 29
242 00 04 29
244 00 04 31
885 — s &1 #H W= 00 02 03
243 00 10 82
268 00 02 77
269 00 02 61
270 00 03 84
264 00 02 13
273 00 00 70
276 00 00 50
272 00 05 04
277 00 05 00
278 00 05 65
317 00 05 14
318 00 03 08
316 00 05 86
315 00 12 37
314 00 04 35
877 - T At HT AT 00 01 19
370 00 12 30
436 00 07 43
435 00 05 05
432 00 00 89
438 00 07 35
437 00 08 00
445 00 10 87
894 00 02 02
446 00 00 70
904 - T UH UH-06 00 03 95
850 00 10 43
450 00 02 29
444 00 00 70
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. o . HTH
FHE | T FT AT q [ A .
FHAW | TAX | o HieX
1 2 3 4 5 6
P#65 TO P#40 (8"Flow Pipeline)
AT I IEKIHES R T A
1 forueht 448 00 01 26
446 00 01 26
445 00 01 26
2 A8 948/1 00 03 43

[®T. . TUFTUe-13011(26)/31/2025-30Fua-Hussii(3-53627)]
THXTH FOUIT, AT qiaa

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 25th May, 2026

S.0. 2634(E).— Whereas by a notification of the Government of India in the Ministry of Petroleum and
Natural Gas S.0.No.3357 (E) Dated 21 July 2025, issued under sub-section (1) of section 3 of the Petroleum and
Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962), (hereinafter referred to as the said
Act), published in the Extra Ordinary Gazette of India dated the 22" July 2025, the Central Government declared its
intention to acquire the right of user in the land specified in the Schedule appended to that notification for the purpose
of laying pipeline in the State of Gujarat for transportation of Crude Oil/Gas/Water from Anklav# 29 TO Anklav#26
(4"&8"Flow Pipeline), Anklav#29 TO Anklav#13(4"Flow Pipeline), Padra# 49 TO Padra#215 (8"Flow Pipeline) P#65
TO P#40 (8"Flow Pipeline), should be laid by Oil and Natural Gas Corporation Ltd.

And whereas copies of the said Extra Ordinary Gazette notification were made available to the public up to
21% September 2025.

And whereas the Competent Authority has under sub-section (1) of section 6 of the said Act submitted report
to the Central Government;

And whereas the Central Government, after considering the said report and on being satisfied that the said land
is required for laying the pipeline, has decided to acquire right of user therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is
hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of section 6 of the said Act, the Central
Government hereby directs that the right of user in the said land for laying the pipeline shall, instead of vesting in the
Central Government, vest on the date of publication of the declaration, in Oil and Natural Gas Corporation Ltd free from
all encumbrances.

Oil and Natural Gas Corporation Ltd, shall be exclusively liable for any compensation in terms of Section 10
of the P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any matter
relating to the pipeline.
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SCHEDULE
Area
;l(;'. %ﬁ:ng Survey / Block No.
Hect Are Sq. Mt.
1 2 3 4 5 6
Anklav#29 TO Anklav#26 (4''&8''Flow Pipeline)

TALUKA: BORSAD DISTRICT: ANAND STATE: GUJARAT

1 VALVOD 1224 00 07 48
1225 00 06 78
1182/2 00 08 19
1226/2 00 06 72
In Bet. Suy. No. 1226/2 & 1182/1 Field Channel 00 01 72
1182/1 00 02 18
1226/1 00 00 53
In Bet. Suy. No 1226/1 & 1167 —Asphalted Road 00 01 92
1167 00 09 60
1166 00 22 42
In Bet. Suy. No 1166 & 1156 Cart - Track 00 01 17
1156 00 12 34
1155 00 17 63
1146 00 14 40
1145 00 08 45
1144 00 07 64
1141 00 18 78
1128 00 08 54
1129 00 10 47
1063 00 10 40
1131 00 00 40
1062 00 05 17
1061 00 00 40

2 KHEDASA | 95 00 00 60

Anklav#29 TO Anklav#13 (4''Flow Pipeline)

TALUKA: BORSAD DISTRICT: ANAND STATE: GUJARAT

1 VALVOD 1224 00 08 57
1223 00 05 92
1184 00 07 04
1188 00 10 95
1189 00 07 93
1190 00 05 13
1191/2 00 07 94
1215 00 03 60
In Bet. Suy. 1215 & 1191/1 — Field channel 00 01 33
1191/1 00 18 38
1195 00 03 90
1213 00 08 01
1210 00 11 31
1209 00 10 15
1207 00 09 31
1202 00 16 18
1203 00 02 01
1206 00 12 12
In Bet. Suy. 1206 & 1309 Cart - Track 00 01 27
1309 00 00 40
1310 00 16 84
1313 00 09 31
1292 00 00 80
1288/ A 7 00 09 15
1288/ B —
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Area
;:;'. %ﬁ:ng Survey / Block No.
Hect Are Sq. Mt.
1 2 3 4 5 6
1289 00 06 92
1290/A 7 00 04 95
1290/B -
1287/A 00 02 88
1287/B J
Padra#49 TO Padra#215 (8''Flow Pipeline)
TALUKA: PADRA DISTRICT: VADODARA STATE: GUJARAT
1 MAHUVAD | 238 00 02 20
239 00 05 13
240 00 04 29
242 00 04 29
244 00 04 31
885 —R C C Road 00 02 03
243 00 10 82
268 00 02 77
269 00 02 61
270 00 03 84
264 00 02 13
273 00 00 70
276 00 00 50
272 00 05 04
277 00 05 00
278 00 05 65
317 00 05 14
318 00 03 08
316 00 05 86
315 00 12 37
314 00 04 35
877 -R C CRoad 00 01 19
370 00 12 30
436 00 07 43
435 00 05 05
432 00 00 89
438 00 07 35
437 00 08 00
445 00 10 87
894 00 02 02
446 00 00 70
904 Govt. land -S H -06 00 03 95
850 00 10 43
450 00 02 29
444 00 00 70
P#65 TO P#40 (8'' FLOW Pipeline)
TALUKA: PADRA DISTRICT: VADODARA STATE: GUJARAT
1 PIPLI 448 00 01 26
446 00 01 26
445 00 01 26
2 RANU 948/1 00 03 43

[F. No. Expl-13011(26)/31/2025-EXPL-PNG (E-53627)]
REGHURAM KRISHNA, Under Secy.
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